I N THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTI ON

CRIM NAL APPEAL NO. 1374 OF 2004

K. K. SREEDHARAN & ORS. ..... APPELLANTS

STATE OF KERALA & ANR. ..., RESPONDENTS

ORDER

W have heard M. Roy Abraham | earned counsel for the
appellant as also M. P.S. Sudheer, |earned counsel for
t he conpl ai nant. The parties have filed a conprom se
petition in this court under Section 320 of the Code of
Cri m nal Procedure. Ve, however, find that the
conpl ai nant has been convicted under Sections 143, 147,
447, 342 and 427 read with Section 149 of the Indian Penal
Code and that but for the offences under Sections 143 and
147, all the other offences are conpoundable. In the
light of the fact that the parties have conprom sed their
di spute we reduce the sentence of the appellants to that
al ready undergone. Wth this nodification in the
sentence, the appeal is dismssed. The appellants are on

bail. Their bail bonds shall stand discharged.



[ GYAN SUDHA M SRA]
NEW DELHI
JULY 21, 2011.



